
Central Administrative Tribunal 
         Principal Bench, New Delhi 

 
OA-2134/2017 

 
New Delhi, this the 23rd day of June, 2017. 

 
Hon’ble Mr. Shekhar Agarwal, Member (A) 
 
 Smt. Alka, aged 33 years, 
 w/o Sh. Kapil Chaudhary, 
 working as TGT(Drawing) in KVS, 
 K.V. Maharajpura, Gwalior(M)(under transfer), 
 r/o C-84, Gyatri Estates, Delhi Haridwar Bypass, 
 Partapur, Meerut (UP).   ...   Applicant 
 
 (through Sh. Yogesh Sharma) 
 

Versus 
 

1. Kendriya Vidyalaya Sangathan, 
Through the Commissioner, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, New Delhi. 
 

2. The Assistant Commissioner (Admin.), 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, New Delhi. 
 

3. The Principal, 
Kendriya Vidyalaya, Air Force Station, 
Maharajpura, Gwalior (MP).  ...  Respondents 
 
(through Sh. S. Rajappa) 

 
 

ORDER (ORAL) 

 
The applicant has been transferred from KV No.  4 Gwalior to 

KV No. 1 Satna vide order dated 22.05.2017 on administrative 

grounds.  Learned counsel for the applicant submitted that the 
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applicant has been transferred as she had made a complaint 

against certain teacher regarding sexual harassment, otherwise, 

there is no other reason for her transfer.  She submitted a 

representation to the Commissioner on 22.05.2017 and has also tried 

for personal hearing with the Commissioner several times but has not 

received any response to the same.  

2. Sh. S. Rajappa, learned counsel for the respondents, who has 

appeared on advance notice, submits that the respondents shall 

have no objection if directions are given to them to decide the 

representation of the applicant expeditiously. 

3. In view of the submissions made, I dispose of this OA at the 

admission stage itself without issuing notices to the respondents with 

a direction to them to decide the pending representation of the 

applicant dated 05.06.2017 within two weeks.  Before deciding the 

representation, the Commissioner may also consider giving personal 

hearing to the applicant.  The applicant shall also not be forced to 

join her new place of posing till a decision on her representation. 

    Order Dasti. 

 

(Shekhar Agarwal)                                                                          
                             Member (A)    

  
/ns/ 

 


